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and so; that is the understanding. At 
-the present moment IYVC is generating 
600 Megawatts. According to that 
generation figure, Calcutta is entitled 
, "to get only 36 Megawatts, but we are 
giving them 40 Megawatts. So, there 
cannot be any complaint from the Cal-
cutta side. (Interruptions). 

DR. SUBRAMi\NlAM SW AMY: YOu 
cannot generate in 'Megawatts'. 'Mega-
watt' refers to capacity. It !has to be 
in kilowatt hours. 
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World Bank loan for THAL Vaishet 

*6. SHRI tCHINTAMANI 
PANIGRAHI: 

PROF. MADHU DANDAVATE: 

Will the Minister' of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether WOl'ld Bank has revers-
ed its decision to grant loan to '!over 
the bulk of foreign exchange require-
ment for setting up of Ammonia-cum-
. Urea fertilizer complex at ThaI Vai-
shet; 

(b) if so, the reasons therefor; and 

(c) how do Government propose to 
meet the foreign exchange require-
ments in this regard? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C SETHI): (a) and (b). One 
of the conditions for effectiveness of 
the loan agreement with the World 
Bank for the ThaI Vaishet Project was 
the appointment of consultants for the 
ammonia plants. The World Bank did 
not accept Government's selection ot 
consultants because the proposed ar-

- rangements, according to them, did not 
ensure timely and satisfactory comple-
tio n of the Project. The agreement, 
therefore, stood terminated on 31-] 2-80. 

(C) Government proposes to meet 
the foreign exchange requirements of 
the Project through bilateral credits 
and suppliers' credits. 

SHRI CHINTAMANI PANIGRAHI: 
The World Bank loan agreement was 
only to the extent of 250 million 
dollars. Now, because of the nature 
of the Agreement, the World Bank has 
gone back on its own Agreement. We 
are very happy that the Government 
of India is going in for negotiations 
with other countries.  I would like to 
know whether this Project will be he d 
up because of this thing and if TJ t, 
which are the other countries with 
which we are having bilateral consul-
tations for processing or quickening 
the progress of this Project. 
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SHRI P. C. SETHI: Apart from tne 
delay which has taken place, the pro-
ject is not going to be delayed any 
further an d is likely to be completed 
by 1984. 

As far as the credits are concerned, 
we are hoping to get about. Rs. 30 
crores from Denmark, about Rs. 67.5 
crores from U.K. about Rs. 69.8 crores 
from Japan, then about Rs. 20 r rt~S 

from Italy and then the French credit 
and other credits are also available. 

SHRI CHINTAMANI PANIGRAHI: 
May I know from the hon. Ministe_r 
whether because for three times this 
revision went on for this project-it 
ultimately stood at Rs. 740 crores--and 
whether because of this time lag, the 
estimates will go up or will it remain 
at Rs. 740 crores? 

SHRI R. L. BHATIA: Let them L.e 
revised. 

SHRI P. C. SETHI: On the basis of 
the government calculation which is 
without taking into consideration, the 
escalation, it will be Rs. 732 crores 
now. 

PROF. MADHU DANDAVATE: J 
would like to know from the hon. 
Minister. Is it not a fact that in the 
past we had a great credibility wah 
the World Bimk, but, in spite of that, 
because we took wrong decisions--I 
mean, the government took wrong deci-
sions. the World Bank is not coming 
forward. In spite of the fact that as 
far as the consultancy contracts are 
concerned, they were properly nro-
cessed by a Cabinet Committee and by 
experts and after that a decision  was 
taken, I would like to know why after 
this processing, the orig:inal decision 
was changed and whether it is a fact 
that as a result of the new consultancy 
contract which will involve Q.P m!erio:-
technology, there will be losses 1n ~nis 

project to the tune of more than Rs. 55 
crOres per year and as a resuJt of. tbat. 
will there be a delay in the commis-
sioning of the present project? 

SHRI P. C. SETHI: As far as the 
changing of the consultancy is concern-

ed, the House has debated this ques-
tion for more than 2 hours. It will be-
difficult for me to enlist all those points 
during a short reply which Prof. 
Dandavate expects from me. Howeveq-
I may say that there will be no delay. 

As far as the technology is concern-
ed, w.e have selected the best possible 
technology. There is not going to be 
any loss ol Rs. 55 t:rores as envisaged.' 
by him. The energy consumption Rnd 
every other thing is .... 

PROF. MADHU DANDAVATE: Sir. 
as you will not permit me.... 1 had 
asked a specific question that when the 
Cabinet Committee and the team of 
experts had processed the entire pro-
posal of the consultancy contract, wh:rt-
were the reasons to change the con_ 
sultancy contract which is bound to-
result into losses? 

MR. SPEAKER: I think he has re-
plied to it. 

SHRI P. C. SETHI: Broadly the-
reasons .... 

PROF. lVIADHU DANDAVATE: Sir~ 
if you permit me .. (Interruptions) 
He has permitted .... (Interruptions) 

MR. SPEAKER: We have already 
done it. It will only take more time. 

PROF. MADHU DANDAVATE: Sir~ 
it is a pointed question to which he 
has not replied. 

PROF. N. G. RANGA: There was 
already a two-hour discussion on this. 

PROF. MAD!IU DANDAVATE: I 
bave gone through the proceedings of 
the debate but this point was not re-
plied to. 

DR. SUBRAMANIAM SWAMY: Why 
not have 2 hours 15 minutes? 

SHR! P. C. SETHI: As far as the-
question of consultancy is concerned, 
it was found that Braun were not in 
a position to transfer the technology' 
complew-ly. Then they had no experi-
ence of the Indian soil and no con-
struction here. Then in the last so 
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many contracts which were awarded 
the world over, Braun got only 2 while 
Topsoe got about 15 and the other 
Pullman Kellogg got about 17. So, .from 
that point of view, the technology 
which Pullman Kellogg and Topsoe are 
offering is one of the best and then it 
is a complete transfer of technology. 
As far as the energy consumption is 
concerned, the energy consumption is 
also going to be equivalent and, there-
fore, the change was necessary. 

Secondly, the Braun technology had 
almost reached a plateau and there is 
no chance of further improvement ... . 

SHRI R. L.  BHATIA: It has become 
obsolete. 

SHRI P. C. SETHI: .... As far as tile 
technology which Topsoe is offering, 
it 1S one of the best and is completely 
transferable and the catalysts which 
they are offering are not available in 
the Braun technology. 

When the six parties were short-
listed, then the World Bank knew that 
Topose and Pullman Kellogg have been 
shortlisted they completely know it 
and, therefore, it should not give ~ny 

surprise to them. 

SHRI R L . BHATIA: They do not 
want the best. 

DR SUBRAMANIAM SWAMY: Sir, 
India is a share-holder in the World 
Bank and Indian representatives ar ~ 

there on the Board of Directors of the 
World Bank. So, when this decision 
was taken, it was widely publicised as 
an insult to India. And the Prime 
Minister also made a speech and she 
said that it was an open interference 
in the internal affairs of the country. 
What I am surprised to learn is that 
despite all this, the Government of 
India which is a share-bolder in tbe 
Board of Directors of the World Bank, 
has not lodged any formal protest to 
the decision of the World Bank. It has 
not even asked for the basis in which 
the World Bank has terminated the 
contract. So, I feel that from the reply 
given the Government appears to be 

feeling guilty about the whOle thing. 
I want to know whether the Govern-
ment will lodge a protest and call for 
an emergency meeting of the Board 
of Directors of the World Bank and 
ask for the explanation as to wby they 
have cancelled this contract? Are they 
guilty and afraid to raise the question? 

SHRI P. C. SETHI: We have answer-
t!d this question time ap.d again that 
there is no guilty in it. We have done 
the best possible thing in the interest 
of the country. We have selected the 
best possible technology with a com-
plete transfer. 

As far as the question of protest is 
concerned, we have given them a com· 
plete reply. Recently, during my -.r:isil 
abroad, I had talks with the Italiar 
Government and also the Danish re-
presentatives. Both the Government! 
are filing letters of protest and we Cdr. 
also do so. 

DR. SUBRAMANIAM SWAMY: Hav! 
you called the meeting of' the Boad 
of Directors? I am asking you whethel 
you will raise this at the Board 0 

Directors' meeting. 

SHRI P. C. SETHI: As regards ou. 
lOdging a protest, I do not know hoy 
the World Bank would proceed witl 
regard to this. 

Demand of petroleum prodllcts by 
Gujarat 

*7. SHRI NAVIN RAVANI: Wil 
the Minister of PETROLEUM, CHEMI 
CALS AND FERTILIZERS be please. 
to state: 

(a) whether on account of industria 
agricultural and other developin 
activities, the consumption of petroleur 
products has increased in Gujarat; 

(b) whether the availability of. petre 
leum products, particularly ot dies< 
and kerosene, is not commensurat 
with the demands of Gujarat; 

(c) whether Gujarat Governmer 
has made arrangement for proper di! 
tribution of SKO, BDO and HSDO t 
different categories of consumers; 




